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THE SUGAR (REGULATION OF
PRODUCTION) BILL 1961—continued

Surt M. R. SHERVANI (Uttar Pra-
desh): Mr. Deputy Chairman Sir, I
was very much surprised to hear the
speech of Prof. M. B. Lal. I do not
know from where he has collected his
facts and figures. The House, the
people and the country know that the
sugar industry is the most controlled
and regulated industry in the country
today. The cane price is fixed by the
Central Government which forms 45
per cent of the price paid by the
consumer for sugar. Excise duty,
cess, purchase tax and cooperative
commissign which form 35 per cent of
the consumer price are again fixed by
the Government. Railway freight,
interest, depreciation, cost of packing,
chemicals, etc, form another 9 per cent
of the price paid by the consumer.
Wages take away 7 per cent of the
price leaving about 4 per cent to the
industry to meet overheads, manage-
ment charges, dividend to shareholders,
reserves for bad years and to meet the
gap between the Tariff Commission’s
calculations which are based on
averages and actuals where the mills
are below 1500 tons capacity, or where
recovery and duration are lower than
the average. Prof. Lal mentioned
some percentages of dividend that
have been paid by the industry. I
must submit that these figures are
misleading because of the fact that the
sugar industry was started 30 years
ago with small capital and obviously
the dividend that is paid spread over
on that capital may appear high
because 30 years ago a sugar factory
could be started with about Rs. 10
lakhs. But I say with the knowledge
of the industry that I possess that any
sugar mill that has been erected and
started during the last five years can-
not even pay four per cent dividend
under the present price structure. This
industry is one of the most important
industries in the country because mil-
lions of agriculturists, industrial labour
and others earn their livelihood
through this industry. Besides, this
is a source of very large revenue to
the Government. It gives Rs. 600
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million per year in the form of excise
duty to the Central Government and
about a hundred million rupees per
year to the State exchequers. This
industry being greatly controlled,
whatever policies are decided by the
Government, have very serious and
far-reaching consequences on this
industry. We all know that two or
three years ago there was such an
acute shortage of sugar that, as the
hon. Food Minister stated, we had to
import " lakhs of tons of sugar at the
cost of an enormous expenditure of
foreign exchange, but today there is
a crisis of surplus. The incentives
given by the hon. Food Minister prove
beyond doubt that the installed capa-
city is quite sufficient for our require-
ments even up to the end of the Third
Five Year Plan. Our original target
by the end of the Third Five Year
Plan was 3 million tons of sugar and
this target has already been achieved
in the year 1960-61. Therefore, it is
highly important that this industry
should receive all the attention and
care of the Government and it should
be seen that this industry does not
suffer any serious set-back.

I fully support the present Bill
before this House, but I respectfully
submit that this alone will not solve
the problem. As the hon. Food Minis-
ter has stated, this will reduce the
production of sugar by about four
per cent only. This four per cent
extra cane, if it is diverted to khand-
sari or gur cannot very materially
affect either the price of gur or khand-
sari because the gur and khandsari
industry already consumes about 60
per cent of the total cane that is pro-
duced in this country, The Professor
on the other side has expressed grave
doubts and fears about the hardships
to the growers. I personally feel that
they are unfounded. His fear that the
sugar factory farm-owners will crush
their cane and pay extra excise duty
but will not crush the cane of the poor

farmers is entirely wrong, because
under the cane purcha_se and supply
rules framed by the State Govern-

ments the sugar factories cannot pur-
chase cane from anyone except to the
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extent of 90 per cent of their previous
supplies. If a sugar factory farm
had supplied one lakh maunds in
previous years, it cannot now supply
1,20,000 maunds of cane to the factory.
Therefore, the reduction in the crush-
ing of sugar factories will be equitably
and justly distributed over all the
suppliers.

Besides, there is another important
factor which I wish to bring before
the House, Even in the reserved
areas of the sugar factories, the entire
cane grown by the farmers is not
crushed by the sugar factories. In the
early part of the season the growers
need some fodder for their -cattle.
They harvest the cane, make gur of
the juice and use leaves and bagasse
as food for the cattle. As far as the
figures that are available in respect of
reserved areas of the sugar factories
are concerned, of the total cane that
is grown, hardly fifty to sixty per cent
is crushed by the factories in the
reserved area. The all-India figures
have been given by the hon, Food
Minister, It is only 27 per cent.

There is another aspect of this
industry. I feel that if the manufac-
turing costs are properly regulated,
the industry will become one of the
largest foreign exchange-earners of
the country. We can with some effort,
which the hon. Food Minister has
already mentioned, export five lakh
tons of sugar and earn Rs. 150 million
of foreign exchange. Unfortunately,
today the price structure is such that
the sugar that is exported is exported
at a huge loss of money to the
country. This matter can only be
remedied if the major expense in the
cost of sugar is looked into and reduc-
ed. In our country the average yield
per acre of cane in the whole of India
is about 254 maunds per acre. In the
reserved areas it is slightly higher.
There is no doubt that this is the
lowest yield in any country. The Food
Minister stated that we are the largest
manufacturers of sugar and it is a

matter of gratification for us. But the
yield per acre of cane is the lowest in |
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the world in our country. In private
farms, farms owned by the factories,
they grow 700 to 800 maunds of cane
per acre. There is no reason why if
we are able to provide similar facili-
ties to the agriculturists and small
peasants the yield per acre cannot
increase and if that happens, even if
the price is cut down from Rs. 1/10|-
to Re. 1|- per maund .

Pror, M. B, LAL: Wonderful.

SHrRT M. R. SHERVANI: Let me eX-
plain it please. I think unfortunately
he has no knowledge of the industry.

Pror, M. B. LAL: I think I have
enough knowledge gbout it. I have
not studied it from the point of view
of the capitalist. I have studied it
from the point of view of the culti-
vator,

Mr. DEPUTY CHAIRMAN: Order,
order,

SHr1 M. R. SHERVANI: Sir, if per
acre, instead of 300 maunds we are
able to grow 700 to 800 maunds, then
at the rate of Re. 1]- per maund, the
grower will get Rs. 800 per acre.
against only Rs. 450/~ per acre that
he gets today at the rate of Rs. 1/62
per maund. He is not concerned with
the price of cane as much as the quan-
tity of cane he is able to grow in his
field. The Hon’ble Food Minister has
stated that our prices are very high
and, therefore, we are finding some
difficulty in exporting sugar. Now, as
I have stated, 35 per cent of the cost
of sugar is the excise duty and vari-
ous cesses and taxes, which, of course,
we do not have to pay on exports. So,
the biggest item of cost remains to be
the price of cane. In all the sugar-
producing countries of the world by
percentage the price of cane is 45 or
even 50. But if you take the actual
price of cane per maund of sugar, it
does not come to more than Rs. 7|-
per maund. The price of cane is not
more than Rs. 7|- per maund of sugar
in Java, Brazil or other sugar-pro-
ducing countries, whereas in our coun-



481  Sugar (Regulation of

\ry it is nearly Rs. 17|- per maund of
sugar. I do not say that the price the
grower is getting should be reduced
without effecting a higher yield of
cane. I know about agriculturists—I
am an agriculturist—as well as I know
something about sugar factories, as
I manage a sugar factory. The amount
of profit that a sugar factory farm
makes has no comparison, at the price
of Rs. 1|10]- per maund, to the profit
which the sugar industry is making
today spread over the capital outlay.
I submit that unless the price was
attractive to the farmer, the acreage,
the area under cane, would not con-
tinue to increase, as it has been in-
creasing constantly during the last
several years. I have to submit that
this Bill, to some extent takes care
of certain aspects of the sugar indus-
try and is welcome. But I most res-
pectfully suggest that this is not
enough. There should be a few more
remedies. I have stated that we have
already achieved in production the
target that was originally fixed for
the end of the Third Five Year Plan.
Therefore, no new licence should be
issued for installing further capacity.
In fact, if licences have been jissued
but no expenditure has been incur-
red, those licences should be suspend-
ed.

The immediate problem of the sugar
industry has been aggravated due to
two reasons. One is the implementa-
tion of the Wage Board Award. The
Wage Board has increased the mini-
mum wage from Rs. 55 to Rs. 76 and
this has increased the wage bill of jn-

dividual sugar factories by
1 p.M. about 40 per cent. Last year
it was the forceful arguments
of the hon. Food Minister which per-
suaded the industry to pay this money

out of the incentive that he had
given. But I submit, Sir, that half
of the incentive he toock back in

the shape of losses on export, and
with regard to the other half of the
incentive he made the factories pay
to the labour by implementing the
Wage Board Award, leaving nothing
with the factories in the ultimate
analysis. The fact that very few of
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the sugar factorjes have been able to
implement the Wage Board Award
fully and to pay the arrears is proof
enough that the industry is in a bad
way.

Mg, DEPUTY CHAIRMAN: Would
you take more time?

Surt M. R. SHERVANI: Two
minutes, Sir. The second blow that has
been dealt to the industry was the
decontrol of sugar. By decontrol of
sugar the prices have come down by
Rs. 1:50 per maund, and I feel since-
rely and honestly that the sugar in-
dustry is in no position today to be
able to bear these burdens. I would
humbly request and appeal to the hon.
Minister of Food and the Government
to give some immediate relief to the
industry in the shape of reduction in
excise duty.

Another point to which I wish to
draw the attention of the Food Minis~
ter is the fact that the sugarcane
prices are fixed irrespective of the
quality of the cane. This is the only
commodity in India, think, where
the prices are fixed irrespective of
the quality of the product. Cane
which has sucrose content of 9 per
cent gets Rs. 1]10|-, and cane which
has 12 per cent sucrose content also
gets Rs. 1|10]-. Therefore, there is no
incentive for the farmer to grow bet-
ter quality cane. If some scheme is
devised to link the prices with recov-
ery, I think that will be conducive to
better quality cane being grown and
to increasing the yield of cane per
acre also. Thank you, Sir.

Mgr. DEPUTY CHAIRMAN: The
House stands adjourned till 2-30 p.m.

The House then adjourned
for lunch at three minutes
past one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
Vice-CHAIRMAN (SHRI NAFISUL HASAN)
in the Chair.

Surr BHUPESH GUPTA: Mr.Vice-
Chairman, Sir, I do not have
much 1o say on this subject
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especially after the very instruc-
tive speech made by Prof. Mukut
Beharj Lal. Our Minister of Food and
Agriculture who wants the name of
the Ministry to be changed to some-
thing else is a very confident man
and he told us in this House that his
expectations had been overfulfilled
and that now something could be done
in the direction of adjusiing the situa-
tion by a legislation of this kind. Well,
Sir, there is no doubt that the sugar
industry—its production, distribution
and the rest of it—requires the atten-
tion of the Government and certain
strong measures to remedy the situa-
tion. But then our assessment of the
situation is not exactly the same as
that of the hon. Minister or of the
Government. It is true that the mills
have over-fulfilled the quota of pro-
duction. They get concessions, they
expect that they would produce a
certain quantum by way of additional
output and they exceed it. The hon.
Minister is very happy. But Prof.
Mukut Behari Lal also pointed out
how they profited in this perjod. Now
it is becoming a big scandal in the
country, the manner in which the
mill-owners are behaving not only
with regard to their workers but also
with regard to the primary producers,
that is, the growers of sugarcane. Now,
here the adjustment has to take place
from the point of view of the primary
producer, the cane-grower, from the
point of view of the worker who pro-
duces the wealth in the mills and from
the point of view of the consumer,
that is to say, certain men like you
and me who consume sugar in vary-
ing degrees. And since the country
is not diabetic, the true need for sugar
is considerable. Then, Sir, in the lar-
ger interests of the country, I should
have liked the hon. Minister to go
into this matter in greater details.
Look at the consumer. What is hap-
pening today? We are told that the
country is producing more sugar than
any other country in the world. Cer-
tainly we are producing more sugar
than any other country in the world.
But many countries are bigger than
ours in world also, except China. This

. and here it has not been met.
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is the position. Therefore, the per
capita production and what is more,
the per capita consumption of sugar—
because it is a consumption article—
are also very important. And if you
go into the records of it, you will see
that the per capita consumption of
sugar is rising very slowly. In fact, it
is static in many ways. If you lump
together all the sections of the com-
munity, different income groups and
so on, then it ‘will probably show a
little rise but if you just look at the
people at the bottom, the consumptjon
is more or less static. Such is the
position. Therefore, we are not con-
suming more and even though the
production is very high compared to
many other articles, its consumption
is low. It will be said, here is a sur-
plus stock, but in an under-developed
and underfed economy and what is
more, in a country which is underfed,
the stocks do not indicate as to whe-
ther the social needs and the consump-
tion needs have '‘been met. For
example, we have seen that when in
the country people were having a per
capita consumption of fourteen to fif-
teen yards of cloth per year, you had
the stocks piling up in the mills for a
variety of reasons. Therefore, the
mere fact that the stocks are there,
that we have got what is called an
exportable surplus, does not neces-
sarily indicate that the consumption
needs of the people have been met,
At the
same time it is a very interesting
thing. The hon. Minister has told us
that we are selling sugar to the United
States of America because the United
States pays a little more than other
countrjes. I take it, they do. As an
importer of Indian sugar, they do, I
take it. But what do you make of the
fact that we are selling sugar to the
citizens of India who are poor at a
much higher price, twice as much
price as we charge the United States
consumer whose income is several
times higher than our per capita
income? The per capita income in
India today is of the order of Rs. 300
odd, according to the latest figure.
The per capita income of the United
States today is nearly Rs. 10,000. Such
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is the discrepancy. Yet, as producer,
we are selling them sugar at a cheap-
er price than we are selling in the
internal domestic market for our
needy people, poverty-stricken people.
Is it something to ponder over or is
it to be passed over in smug compla-
cency? That is what I ask. I think it
is something to ponder over seriously.
Now, Sir, this a very important factor
for the simple reason that we are not
concerned with the Industry because,
well, there must be some industries
and productjon. We have industrial
and economic development for meet-
ing the growing material and cultural
needs of our people. We want to see
that our countrymen are better fed,
better clothed, better housed, better
looked after, better treated and better
educated. Now, sugar is an ingredient
in that context. What is the position?
The other day the hon. Minister
made it very clear and said that for a
ton of sugar we get Rs, 300 or so from
the United States of America, sugar
which we sell here for Rs. 700. This
is the differential. Now, you can well
understand it. Why should it not be
possible, therefore, to reduce the price
of sugar from the point of view of
the consumer and yet see that the sur-
plus accumulates in order to build up
exports? Now, that would be proper
economic leadership and thig is trail-
ing behind the wages. The capitalists
produce more, they secure concessions,
keep the people starved in a state of
scarcity in some places and then send
the surplus outside the country and
make money. Whatever it is, the very
fact that India—the private industry—
is in a position to sell sugar in the
external market at a price half as
much as he charges us here jn our
country shows that there is a scope
for reduction in prices for the domes-
tic market as well. Am I to under-
stand that he is selling sugar there at
a loss? If it were so, then he would
not be interested and the capitalists
would not be interésted, in seeking an
export market for this commodity, if
the export market is something which
is below the cost of production. That
aspect of the matter is very very
important.
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Now, therefore, we would ask the
hon. Minister—he is a man with great
drive and energy—+to think about this.
Ang would it not be better for him
to tell us when he will give us a little
more sugar and at cheaper price?

Sarr SANTOSH KUMAR  BASU
(West Bengal): To make you sweet-
er.

Serr BHUPESH GUPTA: As if, if
he takes sugar, he will be bitter and
if we take more sugar, we will all be
sweeter. I think since Congress Mem-
bers have more sugar in their houses,
the sweetness will all go to your side
rather than on our side. I think today
sweetness is needed on that side very
much. I do not say that side is bit-
ter. Of course, it is becoming a liltle
insipid, tasteless in some ways, There-
fore, you see, they should be sweeler.

Now, why should it not be so? There
is no indication at all as to when it is
going to happen and you know the
hon. Minister mentions about excise
duties. Yes, we know that. 1 do not
blame him for the excise duties but I
blame certainly his Government for
the Union excise duties on sugar.
That is going up year after year and
the incidence of this excise duty is
calmly, quietly and cynically, of
course, passed on to the consumer
under one pretext or the other. How
does it happen through all kinds of
manipulations I need not go info but
the fact remains that despite the inci-
dence of excise duty the capitalist
class has not suffered. Therefore, the
excise dquty on sugar should be reduc-
ed, and what is more, costing should
take place. If ever there was need
for the gppointment of a Cost Accoun-
tant to go into the accounts of this
nature, it is in the case of
the sugar industry. The Cost Accoun-
tant should go into the price struc-
ture and the cost structure with a
view to determining what should be
the normal price of sugar for the in-
ternal market and for the external
market. It is very, very important
because unless we go into this ques-
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tion, we cannot possibly reduce the
price.

Again, Sir, sugar is controlled by a
number of moneyed people, the eapi-
talist class, and Uttar Pradesh is the
seat of that section of the capitalist
class. Therefore, when Prof. Mukut
Behari Lal was speaking, he was giv-
ing certain truths brought from his
own home. Where is the indication
that the profits will be reduced, they
will be controlled? We have seen
time and again how these capitalists
controlling the sugar industry mani-
pulate, manipulate to the detriment of
the consumer, manipulate to the detri-~
ment of the worker and manipulate,
above all, to the detriment of the cane
growers. They are in a position to
behave from a position of strength
and function contrary to the interests
of the country and its people, the con~
sumer and primary producer as well.

Then, Sir, the hon. Minister is very
happy. He is so fond of the United
States market. I think the hon. Min«
ister perhaps thinks that this has been
one of his biggest achievements. I
had thought that Mr. S. K. Patil would
strive for greater achievements
tnan being the captor of a doubtful
market of 2,25,000 tons of sugar in
the United States because I thought
he was the fighter of many a battle
and had won many laurels in other
spheres. But suddenly when he talks
about this market, he seems to get the
impression that this has been the
biggest achievement in his life. I do
not think so. He has got greater
achievements to his credit.

Surr S, K. PATIL: I never said so.

Sarr BHUPESH GUPTA:; 1 know
it. I may not share the achievements
with you but I must mention them.
But suddenly what did you get? Now,
we are told about the export market.
What is that market? Well, I repeat
again, and I shall continue to do so,
that this market is a very doubtful
market for the simple reason that they
would try to meet their sugar require-

‘pened?
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ments from other countries as well if
the relations with them are good.
They have decided to starve Cuba---
although they have not succeeded—
by stopping all their sugar purchases
from Cuba. Well, they will buy from
this country but they will also seek
other markets where the terms would
be better, the transport cost would be
less. This is the position. What hap-
After the Cuban revolution
they stopped buying 3% million tons
of sugar from Cuba with a view to
wrecking its sugar industry and stran-
gling the Cuban economy. That was
the most ruthless, cruel, political step
they took, to disrupt their normal re-
lations for political reasons, to brow-
beat and blackmail the country which
1s trying to establish a democratic,
progressive government. It was a most
sinister, political, cowardly and das-
tardly act on the part of the United
States of America. Now what hap-
pens? That is how the United States
of America develops its market. They
iry for markets elsewhere, look
around the world where they can get
more sugar in order to feed the Unit-
ed States citizens, in order to meet the
needs of its citizens. Hence they came
to us or we went to them. I do aotl
know who met whom, Since Mr, Patil
was there at that time and why met
whom first, I do not know. At that
time, do you know, I was in the Soviet
Union and the Soviet Union decided
to help Cuba by buying the Cuban
sugar at a price which was not very
favourable to them and also buying at
a time when they had produced more
sugar than they needed? I looked at
the table. So much sugar. What is it?
There was p'enty of sugar, Production
was several times and I asked, “Why
do you want so much sugar?” They
said, “We have to buy Cuban sugar;
otherwise they will be starved by
Americans,. We have helped them.
Therefore. even though we do not
need, we have to buy sugar from them
and we buy because we can afford to
buy their sugar.”

Surr SANTOSH KUMAR BASU:
That was political sugar.
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Sarr BHUPESH GUPTA: Well, it
is political sugar and economic also.
If our country is sought to be starved
by a certain power and in such a
situation if another power comes and
renders us assistance, do not call it

merely political, call it something
more than political, humanitarian
also. Would you have liked, Mr.

Santosh Kumar Basu, to see the Cuban
people starve into surrender, brow-
beaten ang blackmasiled into tyranny
and shame? You would have never
liked it. That was their major indus-
try. The Cuban economy was depen-
dent on sugar in which about 500
crores of rupees worth of American
investment was there. Everybody
knowsg it. They used to export 3% mil-
lion tons of sugar to the United States
of America, Such was the situation.
Now, you may call it political but
then you need such a thing. But the
point is that this was the situation and
then just at that time even China
helped. Just at that time other
smaller countries also helped Cuba in
such a situation. And just at that
time India entered into an agreement.
They got this market. The hon. Min-
ister entered into an agreement, made
very excellent speeches. He always
makeg excellent speeches and likes in-
vitations and what is more, he likes
frankness in me. We like each other
because I am also a very frank per-
son. Therefore, we like each other
that way. He makes very fine speech-
es. I read all his speeches, whatever
he was saying. I read all that very
carefully and I asked my comrades,
“What is this?” I used to ask about
the movement of Shri Patil in the
United States of America, read every
word that he said. I read everything
that he said. I read the foreign bul-
leting that T got <from the TUnited
States of America. I read everything.
He said he was so happy about it.
Suddenly we read in the newspapers
that the Americans decided to cut
some of the imports and he told us
that it was an unilateral action and
the Government of India was not con-
sulted. Now, Mr, Vice-Chairman, you
are an honourable man, so are we.
How would you like? Suppose you
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come to my house and you offer as=-
sistance to me. At that time America
was in need of sugar. Suppose I am
in need of assistance and you come to
my house, offer assistance to me and
then I agree to take something from
you. Then suddendly, unilaterally,
without even consulting you, I declare
that I do not take a part of the thing
from you and I do not give any rea-
son. I do not even consult. Now Mr.
Patil is a very toughskinned person.
He has very strong skin that way. He
may not feel it but you would feel,
being a very soft man. I would feel
it. being a soft man. He did not feel
it at all. There was no reaction. The
Food and  Agriculture Minister
went on as before, the sun was shin-
ing there as before. Nothing happen-
ed. Yet the Americans, unilaterally,
sitting in this country, when by tele-
phone they could have at least, as a
matter of courtesy, informed Mr.
Patil “We are cutting the supplies, we
propose to do so”—even that was not
done—they did this. They read it in
the papers perhaps in the same way
as we did. After that, they kept quiet.
1 agree that he did not go on beggng:
‘Baba, take more sugar from us.” But
the American Ambassador here start-
ed patronising over it and said: “Oh! I
will see, I will advise my Govern-
ment to take a little more from you,
something will be done etc.” He went
to Calcutta, made a speech as if a
great country which is supposed to
produce so much sugar was in so muca
distress, as if it was almost like a
displaced person needing relief from
here and there. Now this is the posi-
tion. The patronising propaganda
went on for a while and then ulti-
mately we are told that the market
will stabilise. Well Mr. Basu: “Is it
not politics a little?” You cut it and
then pretend your munificence?

Dr. W. S. BARLINGAY (Maha-
rashtra): Can he address a Member
of this House direct?

THE VICE-CHAIRMAN (SHur1
Narrsur Hasan): I was just going to
draw his attention that he can address
only me, not any Member.
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Surr BHUPESH GUPTA: How I
would love to address you, Sir. This
is a lapse on my part sometimes bul
then Mr. Basu must have very great

attraction because I was distracted
even from you.
THE VICE-CHAIRMAN (SHRI

Narisur Hasan): Not that the Mem-
ber cannot refer to any other Mem-
ber but he has to refer in the third
person. He has to address only
through me.

Sur1 BHUPESH GUPTA: You are
absolutely right, Sir. I shall love to
address you. Through you, might I
tell Mr. Santosh Kumar Basu this:
“Was it not a bit of politics on the
part of the American Ambassador
here?” He was indulging in it. This
is an unstable market. This market
is a tainted market, it is a colourable
market. This market for the Indian
sugar is tainted with bad faith in some
ways. This market was created at the
cost of others. This market streng-
thens those people. The acceptance of
this market in this manner goes to
strengthen the hands of those people
who wanted to bully and browbeat
the Cuban Republic. We preach in
the world neutrality—rightly so. We
preach in the world anti-colonialism—
rightly so. We speak for freedom and
independence and against tyranny—
rightly so. But when tyranny had
been overthrown, independence had
been asserted, democracy had been
established. human rights had been
secured and vistas for future advance
for the people of Cuba had been open-
ed, just at that time, entering the
market in the manner in which the
Government of India did, brought no
credit to our country. I had travelled,
after that thing happened, round the
world, I had been to various coun-
tries and this deal had been misunder-

stood. 1 am not saying it about only
Communist countries but about
others too. There are friends—neu-

tralists and others—who have mis-
understood this. I have in mind
Indonesia, for example, and I read in
the papers that certain other African
countries, where neutralists are there,
also wrote against it. They did not
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appreciate how it was done. That is
all I can say with regard to this mat-
ter.

Therefore let us not build on this
market. You expand the internal
market. Our people need more sugar,
The time has come for expanding
the internal market. A consumer in-
dustry of this type has to base itself
essentially or largely on the internal
market. That we can do on the one
hand by reducing the prices, on the
other hand by making sugar available
to large sections of the people. That
needs a change in the policy at various
points, in the various places of pro-
duction of sugar. As far as external
market is concerned, I agree that for
the surplus we create, especially
under the Third Plan, we will need
to promote exports to earn forcign
exchange. But, again, seek other
markets also, not the U.S.A. only. The
Afro-Asian countries are there, the
newly liberated countries are there.
You should seek markets in the Asian
and African countries which will be
more stable. Those markets would
not be dependent on political contin-
gencies beyond our control. There-
fore that aspect also should be borne
in ming,

As far as gur, khandsari and sugar
crystals are concerned, good quality
stuff should be available to our peo-
ple. Therefore hon. Members said
here that a broad approach is need-
ed, that the basic change in the policy
is needed and the time has also come
to consider whether we should not
take over the sugar industry.

We should have used the Indus-
tries (Development and Regulation)
Act against this industry in certain
situations but the time has come also
to consider, in view of the important
significance of this industry, whether
we should not take over this indus-
try in the State sector and run it in
the best interests of the producers,
consumers and the country at large.

Thank you, Sir.

Surr S, CHANNA REDDY (Andhra
Pradesh): Mr. Vice-Chairman, Sir, I
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‘welcome this measure because it in-
tends (o put our sugar industry on
proper lines, and I lend my whole-
hearted support to this measure. The
hon. Minister aptly put it that sugar
is a surplus commodity in the world,
and the market for it is limited.
Morenver lakhs of tons are being
accumulated with our factories. So
‘the proper action would be to bring
forward this measure. But, I remem-
‘ber, that 4 or 5 years back we were
rather suffering from a deficit in
sugar and we had been considering
‘ways and means for importing sugar.
Tt is good that we are now surplus in
sugar. This might be because of the
incentives which the Government was
pleased to give to the growers and the
mill-cwners. Once we were worried
. about the deficit in sugar production,
and now equally we are worried about
‘the surplus production of sugar. It is
not the case only with sugar. It is
happening today with regard to the
sugar production. It may happen in
the case of other agricultural com-
modities also, For example, for
‘tobacco we are not getting favourable
international markets and the grow-
ers thereof are facing a difficult
situation. We generally export ground-
nuts also. A day may come when
we may face a similar condition in
the case of groundnuts also. There-
fore my request to the Government
is that they must prepare themselves
fully to meet such surplus situations.
As all other Governments do, they
should also be prepared mentally and
otherwise to stabilise the prices of all
agricultural commodities and, if
necessary, to give subsidies to the
growers. As far as regulation of the
sugar production is concerned, I
would have appreciated more if the
-acreage under sugarcane had been
regulated first. before regulating the
production of sugar. As every Mem-
ber has observed, now there is a
standing crop and it would be in the
interest of the farmer that all the
standing sugarcane must be crushed.
“The hon. Minister has given an assu-
rance that the entire standing sugar-
cane cron will be crushed. This is
-y>rv gond and encouraging too but as
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we generally see, the laws that we
are making are very good and bene-
ficial, but whea the question of
implementaticn comes, it is always
the stronger party that gains the
advantage and the weaker party al-
ways suffers. In this case
it may happen that the mili-
owners may be benefited by
this regulation, but the agriculturists,
the growers of sugarcane may not be
benefited. The millowners, under
the pretext of this measure, may re-
fuse to crush the entire sugarcane
crop for a variety of reasons. There-
fore, I would request the hon. Minis-
ter to bear in mind the interests of
the agriculturists and I hope that
their interests—the interests of the
sugarcane growers—are safe in  his
strong hands.

3 roMm

As far as I can see, this measure
is only a temporary one. It cannot
be permanent because, after all,
when we want to export our agri-
cultural commodities to other coun-
tries, we must also prepare ourselves
to compete with other countries in
the world market. This measure
which we are now proposing will, in
a way, regulate the production of
sugar, but it will not enable us to
compete with others in the world
market. Therefore, ways and means
must be explored to increase our
sugarcane production per acre. The
vield per acre should be more—it is
imperative—if we desire to compete
with other countries in the world
market. In South India this rate of
yield iz much higher It is some-
thing like 30 to 60 tons per acre,
while in North 1India it is not so
much., If the rate is as much in
North India as it is in South India,
this problem would not have been
so acute and the area under sugar-
cane would not have so increased.
The hon. Minister is anxious that the
acreage under sugarcane should not
increase like this. Therefore, as
manv other hon. Members have urged,
T will also submit that the production
of sugarcane per acre should increase
and all possible help to the farmer
must be given for this. All kinds of
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incentives should be given to the
farmer so that he may be able to
maintain a high pace of increase in
sugarcane production and keep it
uniform. As it is, he has done well
and we must congratulate the farmer
for this. But only congratulation
will not do. We must do something
substantial for him.

is one thing more that I
mention. The hon.
Minister wants that the sugarcane
that we are producing should be
diverted for the making of gur. I
come from an area where the sugar-
cane is grown under well irrigation.
The cost of its cultivation is naturally
higher, since it is grown under well
irrigation. Moreover, there is no
sugar factory in that area. So all the
cane hasg to go for the production of
gur. But the price of gur has gone
down very much and it is now below
the remunerative level. Therefore, it is
time the hon. Minister does something
to stabilise the price of gur. Only then
will there be incentive to the sugar-
cane grower who entirely depends on
the production of gur. Recently I
have been to Anakappali which is
one of the biggest centres of gur
production. There I went round and
saw the Sugar Research Station also.
My hon. friend. Prof Mukut Bihari
Lal. said that nothing had been done
in the direction of research of sugar-
cane. That is not correct. There are
several research stations all over the
country and they are doing a good
piece of work. The Research Station
at Anakappali a'so has done very well
and because of that the farmers in
Anakappali and around arve getting
more cane per acre than in many
other parts of the country. Now,
the growers there are very much
worried about this fall in the price of
gur, I would conclude by requesting
the hon, Minister once move to fix
up some bprice for gur which would
be remunerative for the cultivator.

There
would like to

observations, Sir,
Thank

With thege few
I lerd by sunport to the Bill
you.
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Surr T. S. AVINASHILINGAM
CHETTIAR (Madras): Mr, Vice-
Chairman, just now we heard a lot
about Cuba and the U. S A, in the
discussion on this Bill, but I don’t
see gny relevance of those references
to this Bill

Coming to the Bill itself, Sir, T
really am not happy over this Bill.
We want to develop the industry and
we develop it very fast. The sugar
industry has developed very fast, We
as a government should be watching
the stocks in thig industry, For some:
time we have been told through ques-
tions and answers that the stocks are
high and one of the reasons for
our trying to sell it even at a loss
to foreign countries ig that our pro-
duction is more than what we can
consume, and we also get foreign ex-
change in return. But as was pointed
out yesterday, our cost is Rs. 800 and
the selling cost to the U.S.A. is only
Rs, 500 odd. Now we have come to a
stage when we want to decontrol.
We did not decontrol sugar for a
long time because of the heavy pro-
duction and because the price might
go down. One of the intricacies of
this situation, Mr. Vice-Chairman, is
that we are paying the sugarcane
grower a good price and if the price
of sugar comes down, we cannot give
this good price to the sugarcane
grower. Therefore, we want to create
an artificial scarcity by controlling
sugar while keeping stocks high, and
there have been voices raised, both in
this House and in the other, as also
in the country, that sufficient sugar is
not being made available for sale.
Now we have come to this position
that we want to decontrol sugar..
At least we are in the procesg of com-
pletely  decontrolling  sugar., That
will mean that the prices will go
down. That will again mean that
the sugarcane grower may get a little
less price. That will also mean that
the producer of sugar, the sugar
industrialist, will be working at a loss.
Therefore, we say, let us contro! the
production of sugar. It may be 4 per
cent now and later it may be 10 per
cent. Therefore, it shows that we
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have taken an extraordinary measure
for controlling the production of
sugar,

Let me, Mr. Vice-Chairman, put
the problem before us and say what
will happen. Sugarcane HKas to get
a good price. My hon. friend behind
me pointed out that it is possible for
us to see that even if you control the
sugar production in the mills, the
sugarcane gets a good price, because
what will not become sugar will be-
come gur. In many places where
today we have sugar m'lls, at least
in my part of the countiry where
sugar mills are not too many and
some of them are on cooperative lines
and some on the shareholder lines,
the demand for selling the sugarcane
to the mills is indeed very great,
Round absut Coimbatore we have two
or three concerns and also in South
Arcot where the Parrys functions.
Sugarcane when sold to produce sugar
can always get a better price than
when it is sold for making gur and
recently the price of gur has gone
so low that to say that the sugarcane
producer will not suffer because of
this restriction, cannot be true. The
only alternatives to the sugarcane
grower are either to sell the cane
to the sugar mills or make gur. But
gur today is not paying and the
result will be that a large number
of sugarcane growers depending on

this in that area will be affected.
I am not bothereq about it. It is a
commercial crop and those people

have earned good profits in the
past, I won’t mind if they switch
on to some other cultivation if that
is more profitable for them. I am
not bothered about that, But what
I am really bothered about is some-
thing else. When we want to control
the production of sugar, licences are
being issued to sugar mills even
today. If my information is wrong,
Mr, Vice Chairman, I may be correct-
ed. In the course of this vear, 1
understand two licences have been
given, one in Bombay and another in
another area. That too is not in an
area where there are no sugar mills;
otherwise it could be said that all
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areas should be self-sufficient and so

it was given, but it was given
in Uttar Pradesh or Bihar area.
There the licence has been issued,

1 want to know—I may be right, I
may be wrong, but this is the infor-
mation that I have reccived, and if
that information is correct, then we
have no legs to stand on because, we
cannot on the one hand give new
licences and then say sugar is being
produced too much. Not only for the
time being, Mr, Vice-Chairman, but
till we can develop a sugar market,
a sufficiently large sugar market in
our own country I want to stop these
licences. 1 would even go to the
extent of saying more, that where
there is a glut, such licences, where
they have been issued and not imple-
mented, even they must be counter-
manded, because there is ng fun in
their being asked to invest lakhs of
rupees and then later on making them
suffer a loss in those places, Mr.
Vice-Chairman, I would Iike to be
assured that these steps are taken or
will be taken. As reasonable people

who are in charge of affairs they
should think on those lines. They
would be, T am sure, seized of this

situation and this point of view in this
matter of giving licences, or the
suspension of the licences already
given but not put to use. New licences
are not to be given in the present
context of things. May be things may
impreve in two years but in the
present context of things for which
this Bill has been brought forward
these steps should be taken.

One other matter I would like to
mention, The sugar market can be
enlarged in this country, and that
will mean taking two steps. One is
making sugar cheap. And if you are
to make sugar cheap, there are two
things that are standing in the way;
there are two steps to make sugar
cheaper. One is the price of sugar-
cane must be reduced, andg another
is the excise duty must be reduced.
How far both these are possible is
something for the Government to
investigate. In some areas the sugar-
cane producers are something more
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than voiceless; in others they have a
lot of voice; they can shout a great
dea’, and many times we are governed
by people who shout a great deal,
and so this is a matter which the
Government must go into.

Let me hope that this is a very
temporary measure; let me hope that
these restrictions are temporary; on
the whole I do not like such restric-
tions to be placed on an industry
unless they are brought about by
insuperable reasons. Let me hope, Mr.
Vice-Chairman, that this is a very
temporary measure and that before
long we will be able to get not only
an expanded internal market but a
good foreign market also, and for that,
Mr. Vice-Chairman, one other thing is
necessary, and that is to reduce the
cost of production of sugar. I say
the same thing that is in the Third
Five Year Plan itself, namely that
our high cost of production is one
of the bottle-necks, one of the diffi-
culties in the way of our exports.
We are producing so many th ngs,
but we are not able to get foreign ex-
change and that is because we are not
able to export, and we are not able to
export for the very simple reason that
the cost of the articles produced here
is much more than that of the same
articles produced in foreign countries,
and naturally people would not like
to pay more than what they pay for
their own products, and one of the
fundamental things that we should do
is to reduce the costs, and this is a
matter people must go into, The Plan-
ning Commission has said in one fairly

large paragraph what are the steps
they should take to reduce costs, Now
that we have the problem of sugar

before us in this Bill, the suggested
processes must be applied to the sugar
industry so that the costs may be
brought down, and unless we bring
down costs we will not be able to ex-
port it a great deal, where economic
forces operate.

These are the few ideas that I have
liked to place before the House while
considering this Bill.

SHrr K. SANTHANAM (Madras):
Mr. V.co Chairman, I shal]l first of all
apo.ogi.: o~ not being present when
the hon. Minister moved this Bill,
I had to be prcsent at another meet-
ing, and that is the only justification
that I can give. S 3|

Sir, I appreciatz the spirit of
improvisation the hon. Minister has
brought to his Ministry. By his bold
methods coupled with good luck in
the monsoons, and the generosity of
the U.S A. shall we say, the problem
of foodgraing has been put in the
shelf for our good for the present at
least.

Sir, I am afraid his improvisation
hag gone in the wrong direction so
far as this Bill is concerned.

My hon. friend Mr. Bhupesh Gupta,
is supremely indifferent to statistics,
and he was saying that India was
producing sugar more than other
countries, The fact is quite the re-
verse. The entire sugar production of
India works out to less than half an
ounce per capita per day.

Surt BHUPESH GUPTA: No. I
said the total volume of production of
sugar is more than that of any other
country, not per capita. In fact I
challenged .

Surr K. SANTHANAM: Not at all.
The total volume is only between 2
and 3 million tons, while there are
many countries—Java, Cuba and other
countries—which are producing much
more sugar than India.

SHrr S. K. PATIL: May I, Mr.
Vice-Chairman, with your permission
interrupt the hon. Member since he
was not in the House in the beginning?
Lest it should appear that he is con-
tradicting me, may I just say this?
What I said was that if all the sugar-
cane that was grown in this country
was reduced to crystal sugar, we
would have a production of 10 million
tons—not 2 to 3 million tons—and last
year’s crystal production also was 3
million tons.

Surt K. SANTHANAM: Of course
that may be true, Sir, tut so far as
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white sugar is concerned, our produc-
tion comes to oniy half an ounce per
head per day, while thz consumption
1 many countries is of the order of
2 to 3 unces per capite per day.
Therefore we are not producing any
surplus. If there js a surplus, then it
is an artificial surplus; it is due to the
high price of sugarcane; it is due to
the inefficient production of sugar by
the factories in U.P. and Bihar and
due to the high excise duty. All these
together have combined to restrict the
consumption at a level which is not
at all satisfactory, Sir. And what this
Bill proposes is to stabilise this un-
natural situation, not temporarily but
for all time. Sir, many of the speakers
preceding me hoped that this would
be a temporary thing. Usually, in all
such cases, the Bills used to be res-
tricted only to one, two or even three
years. But here there is no time-limit
~so far as I can see in this Bill. Why
does he want permanent power to res-
trict the production capacity of our
sugar mills? Sir, it means a perma-
nent power to bolster up the ineffi-
ciency of the cultivators of Bihar and
U.P., to bolster up the inefficiency of
the mills in U.P. and Bihar. Sir, if
this sugar be left to natural forces,
the sugarcane prices in U.P. and Bihar
may have to fall, and some of the in-
efficient sugar factories will have to
close, and as a result the whole sugar
industry would be raised to a higher
level. The cost at which we are pro-
ducing sugar today is double the in-
ternational cost. How long can we
afford to maintain this economy, of
producing sugar at double the cost of
other countries? Therefore, are we not
to move towards world parity so far
as sugar is concerned? And this is in-
tended to prevent our getting into the
natural position for an indefinite time.
It he were taking this power for one
yvear or two years, [ might have un-
derstood it, if there is to be restric-
tion, Sir, that restriction should be in
the sugarcane area—if necessary, Now
what this Biil intends to do is to
drive sugarcane~producers to convert
their surplus sugarcane into gur, and
gur will be a drug on the market, and
they will have to sell it at very low
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p.ices. Therefore the sugarcane-prao-
ducers will lose, but not i . ::inner
which will put the sugar industry on
a proper basis at least in the future.

[MRr. Deputy CHAIRMAN in the Chair.]

It does not prevent the sacrifice of
the sugarcane cultivators. It is forc-
ing them to sacrifice. Instead of this,
if he had reduced the sugarcane prices,
if he had reduced the margin ¢f pro-
fits of the sugar mills and if he had
pleaded with the Finance Minister to
reduce the excise duty so that the con-
sumer may get sugar at a cheaper
price, then T am sure the small quan-
tity of one or two lakhs of tons will
be automatically taken up by the con-
sumers. Assuming, Sir, that there is
a temporary surplus of production, are
there not many ways of benefiting our
people instead of selling it at half the
price to the U.S.A. or any other coun-~
try? 1 do not agree with my friend,
Mr. Bhupesh Gupta, that we could sell
it to other countries. No country is
going to buy sugar from India at
higher than the world prices. There-
fore, the U.S.A. has gone out of the
way to buy our sugar at a little more
than the international price but I
think, Sir, that the surplus sugar
should have been made a preseni of
to the children of India. A price re-
bate should have been given to all the
confectionaries and to all other institu.
tions which produce eatables for the
children. Sir, our children deserve
this and they want this sugar. Even
from the nutritional point of view, it
is necessary that our children should
eat more sugar because sugar is the
most easily digestible and simple form
of starch. All the children of India
are heing starved for sugar and yet
the situation is that there is surplus
sugar production and we do not know
what to do with it.

Surt BHUPESH GUPTA: I en-
tirely support you there.
Surt K. SANTHANAM: I wish

you had the right arguments.

Sur1 BHUPESH GUPTA: Don't
you be upset by all these.
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Surt K. SANTHANAM:
friend, Mr. Chettiar, has

Sir, my
already

drawn attention to the anomaly of
licences for new mills. To set up in-
dustrial establishments and then to

force them to produce less than their
capacity is doing a great harm to our
industrial progress. I think there
must be mills which must be able to
just manage if they are allowed to
work their full capacity. They have
also their permanent establishment,
their chemists and other technicians
who have to be paid for the whole
year. Who is to bear the loss caused
by reduction of their capacity? Gov-
ernment is not going to bear it and if
this is a way of forcing the marginal
mills to close, I think it would be
better to take a more direct and gen-
tler form of forcing them into liquida-
tion,

Sir, there is just one more point. I
know I am taking more time and I
should not have taken this time. It
is said that this Bill applies to the
whole of India except Jammu and
Kashmir. In every Bill that has been
toming before Parliament, we have
been rectifying the previous Bills by
saying that it shall apply to the State
of Jammu and Kashmir. I do not
know why Kashmir is taken out of
India. Is it because the present agree-
ment does not permit the Minister to
extend this to Kashmir or is it done
at the request of the State of Kashmir
or is it merely the cussedness on the
part of the draftsmen that in every
Bill Kashmir should be separated from
the rest of India? I think this again
emphasises the fact that there is some
separate constitutional status for
Kashmir.

Sir, I thank you and I hope that in
spite of the little surplus, he would be
able to terminate all this fanciful and
unnatural restriction as early as pos-
sible.

Surr J. S. BISHT (Uttar Pradesh):
Mr. Deputy Chairman, I support the
Bill as far as it goes but there is a
point which 1 wish to emphasise and

bring to the notice of the hon. Minister !
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for Food and Agriculture. This point
was mentioned in passing by the pre-
vioug speaker, Shri Santhanam. A
number of factories, mostly co-opera-
tive, have been set up in the last three
or four years but they were originally
not able to get licences. The Minister
of Industries formed a consortium of
sugar machinery manufacturers in
order to supply them with the requi-
site machinery to set up those facto-
ries. I wish to draw the attention of
the hon. Minister for Food and Agri-
culture to these factories numbering
about ten to twelve and with a capa-
city of about thousand tons each; each
factory has cost them about a crore
and forty lakhs of rupees. As we all
know, the co-operative societies that
are running them have not got suffi-
cient finance and so what has been
done is that the State Governments
have lent them money on interest and
the balance has been made up either
by the State Finance Corporations or
by the Industrial Finance Corporation
of India at, of course, very high rates
of interest, 6 or 7 per cent, I do not
know exactly what. The point is that
these factories can run only if they
are able to work to their full capacity
and pay their way back but if ouiput
is reduced in this manner, if it is
artificially curtailed, what will happen
to thege factories?

Surr S, K. PATIL: I have got that
point,

Surr J. S. BISHT: How would
they pay their way back? Has the
Government under contemplation any
scheme by which the loans advanced
either by the State Governments or by
the Industrial Finance Corporation of
India will be spread over a longer
period and the rate of interest cur-
tailed? If this is not done, they may
be forced into liquidation which, I
hope, is not the intention of the Minis-
ter for Food and Agriculture or that
of the Government because a tremen-
dous amount of money has been sunk
in these factories, about eighteen to
twenty crores of rupees, and all this
will become fruitless. I hope the hon.
Minister will be able to clarify this
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particular point as tg how the eco-
nomy of these factories will be saved
as a result of the curtailment of pro-
«duction,

Surt 8. K. PATIL: Mr. Deputy
Chairman, I am really grateful to the
hon, Members because they have made
several suggestions. Each one has
pointed out the symptoms of the dis-
ease but unfortunately nobody has
pointed out anything like a remedy.
The poor Minister cannot merely stop
at that single point, symptoms of the
disease. 1t is his business to apply
Temedies too. The question was, ag I
posed it when I began, that beiwcen
‘the two evils I have got to take a les-
ser evil. My hon, friend, Mr. Mukut
Bihari Lal, made a very forceful
speech, and no doubt that speech will
do credit to his professorial qualities
but he gave me such a lot of theory
and so little of practice that I do not
know what I shali do with that theory.
That theory is very sound indeed and
I have no quarrel with it. He con-
jured up a picture as if there are the
sugarcane crops standing which will
be burnt up and so on and so forth.
Surely, it does not happen and it is
not my plan or my Government’s plan
that all this sugarcane should be des-
troyed.

Pror. M. B. LAL: They are burnt
every year.

Sar1 S, K. PATIL: Sometimes,
Sir, even in the national agricultural
economy of countries, perhaps wiser
and surely more prosperous than we
are, crops are burnt but I am not pro-
posing anything of that kind. What I
am proposing is this. Rather than the
whole calamity should come on this
sugar industry and units after units
should be compelled to close resuli-
ing in millions of people being de-
prived of what they get from sugar-

cane, I must save the industry in lime,

that means, save the farmers in time
and that is why this is being done.
Surely, when I come to my friend,
Shri Santhanam, I would tell him
that this is not a permanent measure.
1 do not want it to be even a long
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ex-
The

temporary measure but I shall
plain what my plans would be.
question of burning sugarcane, etc.
would not arise, Mr. Mukut Bihari
Lal talked of a planned economy and
because it is a planned economy, this
has got to be done If I had left it -
—supposing Government did not in-
terfere—thirtyfive milliop tons of
sugarcane would be produced and many
many units, nearly two-thirds of the
number of units, would close and this
would be really worse than even
allowing the standing sugarcane crop
to go dry or be burnt up. Therefore
there is no point in suggesting that
because we have infroduced this mea-
sure a lot of harm is going to come.
Now I would in pure simple arithme-
tic explain it. When crystal sugar
taking the percentage as it is has gone
from 27 per cent as between gur and
other elements of sugar to 40 per cent,
there is a margin, a cushion of about
12 per cent which has been absorbed
during the last two years. Even
assuming it goes back to gur, that will
really simplify 90 per cent of your
problem. I do nof envisage that ulti-
problem. I do not envisage that ati-
magely any problem will remain.
Then what am I asking? At the most
we are asking that 10 per cent of the
production should be less. That means
that 90 per cent of the sugarcane will
get the price that it has got and will
continue to get it. Even for that fen
per cent not that it will not get but it
will get a little less because it will
have to be diverted from crystal sugar
to gur. Therefore if you take the total,
any mathematician will tell you that
the Joss which ultimately will ensue
will only be of the order of iwo or

three per cent.

Pror. M, B. LAL: There is no
khandsari in Eastern UP. and Bihar.

Sgrr 8§, X. PATIL: Maybe; I un-
derstand that. 1 would tell my friend
that he may come from the sugar dis-
trict but I know quite a lot about
sugar, how it is spread, how it has
grown. There may be cases in Eastern
U.P. and Bihar where the crystal
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sugar proportion is very much, about
50 to 60 per cent and the proportion of
gur is comparatively low as compared
to the Western U.P. and some of the
districts in Southern India but there
the problem is a szparate one and it
has got to be tackled separately.
There is really no rule of law which
has got to be appliej about this 10 per
cent. I made the position abundantly
clear in the beginning of my speech
that ultimately there will have to be
lots of exceptions that will have to be
made as a result of which the total
shortfall would be only 4 per cent and
not even 10 per cent. If my hon.
friend Mr. Santhanam had been here
whepn I made the first speech, he could
have even then seen that those units,
that have come into existence this
year or last year, that have not reach-
ed up to their full capacity, would be
exempted. There will be no 10 per
cent trouble so far as those units are
concerned. Therefore let us not have
more alarm than what is really neces-
sary in this business. There is no
room for anxiety at all, no cause for
any alarm anywhere in this country
about this matter.

Surt K. SANTHANAM: In this
connection does clause 3(2) permit the
Government to prescribe  different
guotas to different mills?

Surr S. K. PATIL: I shall answer
that when I come to him, Sir. My
friend, Mr. Shervani has really by his
speech-—he knows about it, he is con-
nected with a mill and he is connect-
ed with sugar production—made my
task very light. In it he suggested, as
indeed several other Members also
suggested—my hon. friend behind me,
Mr. Avinashilingam Chettiar, alsp said
that—that no new licences should be
given and there should be reduction
of the excise duty. These are the two
steps which are very importsnt, I
would gay that it appears, as we look
at the problem superficially, that while
there is a glut of sugar there is no
necessity for giving any new licences.
I can assure my friends that we are
withholding licences; we are doing
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everything possible to see that while
there is glut the licencees do not «pe-
rate. But some of the licencees have:
gone half-way, 80 per cent, 90 per
cent, Money has been spent and the
unit has come into existence and now
we cannot stop it. We must be prac-
tical also in such cases. Also there
must be, if not big, at least two per
cent renewals becausz some of the old
units go out of existence because they
are not economic. Therefore our gene-
ra] policy is that we shall go very very
slow in thig to the point almost of
denial of new licences so long as the
situation does not come under control.
That is about new licences.

So far as reduction of excise duty is
concerned, it is right that out of the
price that the consumer pays per
maund somewhere about Rs. 10-70 nP.
is the excise duty of the Government
of India and Rs. 2 goes towards the
purchase tax of the States. It comes
to Rs, 12-75 nP. Therefore you can
see that quite a lot of it, nearly 30
per cent or more is the duty but after
all it is coming to the Government. If
you reduce the duty on this, then some
other duty will have to be found im
order to balance the budget, But if I
go and say just now, or even if any
Member suggests that the duty should
be reduced, the immediate effect of it
would be that the process of liberali-
sation that I have started gets arrest-
ed because if the wholesalers and
other traders know that the duty is
likely to be reduced, what little they
were buying, they will stop buying.
Therefore, please do not make me
say things which ultimately are not in
your interest and are not in the inter-
ests of the trade or of the farmer.
Because there was a discussion in the
Lok Sabha and somebody suggested
if more money caomes because of more
consumption that will amend for the
lass if we did that, the very sugges-
tion of it had a deterrent effect on
what liftle sugar was going. There-
fore, if at any time it has got to he -
done, surely it is impossible for me to
give a lot of notice to anybody but
that is one step that could always be
considered. If it is possible to do so,
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it could be done but surely I am Lot |

intending to do anything in the near

tuturz or in any future that I could |

be sure about now,

Then my hon. friend, Mr. Bhupesh
Gupnta, feels that whenever the United
States come in, there must be some-
thing very bad, It s the befe noire of

my hon. friend. Where is Cuba?
Where is the United States? Where
are we? Where is my hon, friend,

Mr. Bhupesh Gupta? My friend will
be surprised when I tell him that
there is no politics in this business. I
am not selling sugar to the United
States because it is a great nation or
it is a big nation. I have no illusions
about it. That may be really a big
nation but for me the big nation is
that which gives me more price for
my sugar. 1f today Russia is ready
to pay a higher price than what the
United States pay for my sugar, I can
promise my hon. friend, Mr. Bhupesh
Gupta, that I shall be only too willing
to sell it to Russia or China or to any
country in the world.

Sart BHUPESH GUPTA: But I
want it at a cheaper price from you.

Sarr S. K. PATIL: Because the
hon, Member referred to his pilgri-
mages to the Soviet Union very often,
what he saw there, what he heard
there, how the lump of sugar was
lying on the table in front of him;
how his mouth must have really
watered, I do not know. All these
things are very good. They presented
to me also a huge lump of sugar; that
I have brought with me. It 1sed to
be the fashion in Russia before; be-
cause there was no sugar; there used
to be a lump kept on the table and
everybody used to come and lick that
lump so that there could be a feeling
of having taken sugar. We do not
produce lumps; if it is necessary we
can also produce them. What I am
saying is, there is no politics involved
in this business. Now, Cuba was
supplying nothing less than 3 million
tons of sugar to the United States
when the consumption of sugar in the

Two or three years back the consu.np-
t.on of the United States was 8 million
tons of sugar out of whirh Cuba
was  supplying 3 million tons.
Now the consumption of the United
States has gone up to 10 million tons
and all that United States has bought
from us is not 3 million tons but only
225,000 tons. Now the annual increase
in consumption in the United Ciates,
as in every country, as in our coun-
try, is somewhere about 125,000 {ons
and even a couple of years’ increase
would cover up this 225,000 tons.
Therefore we have not crossed Cuba.
He was talking of Russia and China
but he did not mention one thing.
This year China bought even more,

Surt BHUPESH GUPTA:

Not
more.
Surt S. K. PATIL: But that is

political buying. That is my :aisfor-
tune. They bought more but my hon.
triend must know what they did with
that sugar. That sugar was burnt
Immediately this was put on the free
market at prices much lower {than the
world price. That really depresses the
international price of sugar. Rather
than condemning the action of people
who work for the misery of millions
of people by doing something for poli-
tical reasons he has pointed out that
case. They did not even unload it on
the land. They said that the sugar is
afloat on the sea and whosoever wants
it could bave it at that price. I am
not doing it. My worry is not as to
what anybody thinks. My worry is
that if I can get a favourable market
anywhere in the world I must seek
that market so that I may have that
market. America happens to he a
market of that description because as
against the price of Rs. 350 to Rs. 400
which is the international price T get
about Rs. 560 from America, 40 per
cent or 50 per cent more than the in-

ternational price. That is why the
American market.

Then he said that you know this.

United States was only 8 million tons. | They stabbed us in the back. They
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gave us the sugar gquota and they
withdrew the quota. Now, it is impli-
cit, as you know, in any free economy
when the prices slump or go down or
become soft as they call it in the
United States, the only thing that can
be done in a free economy is to with-
draw a certain portion so that the
prices that have gone soft again be-
come hard and the price is stabilised.
Because prices slumpeqd in the United
‘States of America, we lost Rs. 2 crores.
/All the prices on sugar are quoted in
the New York market. Therefore,
‘they withdrew the quota from us.
‘They withdrew 100,000 tons not only
from us but from other countries also.
The sugar was not shipped. It did not
cause us any inconvenience. And they
said: “Ship it after a little time, so that
it reaches on the 1st January or there-
after, so that it can be adjusted against
next year’s quota.”” So, by ihe mere
.act of withdrawing from circulation in
a free economy a certain amcunt of
sugar, the slumping action on the
market is removed and the prices go
high up. And when they go high up
not only their farmers are protected,
but incidentally we are also prot=cted,
because of the price at which we buy
the sugar which is exported. We
have to buv it at a higher price and
give them at a low price. We lost
Rs. 2 crores which not the Govern-
ment but the industry paid. I say
these things again and again because
it is trotted out as if they have done
something very serioug and it was a
-unilateral action. It was bound to be
unilateral. There is nothing in the
agreement. That country always re-
serves the right when it makes iis
own agreement, There are 1{wenty
countries. They say, so much quota,
subject to the exigencies of the situa-
tion, namely, if the market possibly
goes up, etc.,, they will have more
sugar from us or from anybody in
order that the market will go down.
If the prices go down, they withdraw
from circulation. That is the normal
phenomenon in any free area where
all these transactions take place.
There is nothing to it more than that.
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we did some harm to anybody is
really wrong. If 1t were so, I would
have surely admitted it to my fiiend,
Mr. Bhupesh Gupta, Even in the
national interest I might do something
wrong to somebody, but even that is
not intended in this particular trans-

action. America is buying from
twenty countries. We are one of the
twenty countries from which they

buy. There is nothing wrong. 1 wish
they bought more so that our loss
would be really the minimum.

Then, my friend, Mr. Channa Reddy,
has raised a very interesting prob-
lem, that is, what has happened to
sugar today may hapen to any agri-
cultural commodity hereafter. Now,
that is not the point. The Minister of
Food and Agriculture has been say-
ing it for the last two years in every
House whenever he gets an opportu~
nity to say it. Agricultural commo-~
dities, when they come to the iuter-
national market, whether it is wheat,
whether it is rice, whethey it is sugar
or anything, anywhere in the world,
get certainly a price lower than the
price they pay to their farmers, It is
not a phenomenon that is peculiar to
India alone. Supposing tomorrow ing-

i tead of ten million tons of wheat we

happen to grow eleven million tons,
one million tons in excess, and we
have to go and sell it in the interna-
tional market. The price for that
wheat will be 25 per cent less than
the price that we are paying to our
farmers. It is a phenomenon with
which we have got to live al] sur life-
time. Not only we have got to live,
but the rest of the humanity is also
living. Therefore, the price support,
floor prices, subsidies, etc. are all
phenomena of an agricultural eco-~
nomy everywhere. In order to stabi-
lise agricultural prices, they take
something out of their earnings from
farmers and others. Did I not tell
once that even a country like Great
Britain where the agriculturists pro-
duce only half of what they need,
even there quite a large sum of
money, several crores of rupees, is

‘Therefore, all that talk about it that | given in order to stabilise even the

|
{
i
|
f
I
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prices of the fifty per cent agricul-
tural commodities that they produce
in that country? This is a kind of
bhenomenon which we have to bear in
mind when we think of an agricul-
tural economy as a whole.

Then, the question was raised that
if I wanted to have this Bill, why I
did nog start with regulating land. It
appears very obvious. It is a good
question. Surely if it was possible for
me, if there was any law as .f by a
magic wand I could regulate land, I
would have done it under several
crops. I would have cut down ten per
cent of production. This is a sery bad
way of doing things. 1 understand it.
But my hon. friend will bear with me
that this is something that :annot be
immediately done. What I am ypro-
posing to do is this. There ought to
be power with the State Government,
not with us because agriculture is a
State subject. They must have suffi-
cient powers in their hands so that
they can regulate the cash crops, the
food crops and the whole land as such,
even forests including. They will
have the right to say that according
to a particular standard, which will
be tested, of land, so much percentage
‘will be this, that and so on, so much
will be fallow, and it should be
rigidly followed. Unless that is done,
as it ig done in many countries, pro-
gressive countries like the  United
States or even the U.S.SR. or West
Germany, surely agriculiural economy
would be never effectively controlled.
‘We have not got such a machinery.
Such a machinery has got to be pro-
duced. It is not merely the Bill
Perhaps at least for one or two years
some high ranking, high power com-
mission competent fully to go into this
question should be there and they
must say what is best and advise the
‘Government. This is the only way
in which land has got to be controlled
and regulated. When that is done,
such a Bill as this is useless. I can
quite understand it. But because I
have not that power, I want to create
a disincentive so far as the additional
acreage that goes under sugarcane is
concerned, and the only disincentive
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that I could think of is by regulating
it at that end. I know that it is a
poor remedy, but it is the only
remedy. It is intended when the
sowing season comes' again that more
land should not go under sugarcane
cultivation, In fact, some land which
is already under sugarcane should go
back to some other cultivation.

May I say in the end that when so
much sympathy is being shown to the
cane-growers, if you go into the sta-
tistics, you will find that their family
income is ordinarily double that of
any other crop grower and, therefore,
the cane-grower ig a privileged far-
mer? Why is it then, in spite of all
these difficulties, the man goes to
sugarcane cultivation everywhere in
the world, ignoring all the other big
crops, whether cash crops or grain
crops? It is really because it is in
sugarcane that the manp gets more
money, Therefore, even when the
sugarcane is diverted to gur, there is
a tendency still to grow sugarcane
and not any other crop because the
farmer gets more money. He is,en-
titled to get it. T have no quarrel with
the farmer. I want to protect him. I
want to protect him in a wise manner,
I cannot say to him, you go on increag-
ing your acreage. And, Mr. Deputy
Chairman, where did this increase of
one million acreage come from? That
acreage came from coffee. That acre-
age came from coarse foodgrains and
from wheat and rice a little bit. And if
1 allow it to go on in this fashion.
possibly there will be no wheat and
no rice in this country. We shall be
buried only in sugar and pickled also
i 11. Therefore, this is intended as
a kind of disincentive to him—-
provide sufficient incentive in a limited
capacity. If you go beyond so much
you stand exposed to the risk. There-
fore, you must not do it. I shall take
ihe earliest opportunity. I assure my
hon. friend, Shri Santhanam, to see
that everything is done so that there
will be no need for such a thing.

Then, again, 1 am Liberalising all
the sales and distribution of sugar. My
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friend, Shri Santhanam, was right that
compared with the rest of the world
we eat less sugar. But then statistics
are also rather deceptive. All statis-
t.eg are, and particularly sugar statis~
tics are, because they only talk of
crystal sugar. C.ystal sugar is not
the only thing that has got vitamins
and other properties. Even gur has
got them in. g larger measure, Even
khandsari has got them. Those sta-
tistics have not yet been worked out.
FEven there, there is a lot of leeway.
We can still go on absorbing more
sugar. But there is a limit to it. 1
must not create artificial demands at
once. Therefore, I have liberalised it.
Whal remains is only one restriction,
that is, the monthly releases. That 1
hold on. Why have I kept it? If I
remove that also out of my hand,
there will be such a slump in the
sugar market. I am quite sure that
there will be a drop in prices, say,
by Rs. 2, Rs. 4 or Rs. 5. As a result
most of the millsy will be closed and
the farmers will be affected. I want
- %o protect the interests of the farmers.
They will have to be protected; many
of the farmers will have to starve be-
cause sugarcane prices will go down,
They will sell it at a distress price and
at a price which is not remunerative
in any sense. That is exactly why it is
done. During the last two months
when this process of liberalisation was
started as much as 60,000 to 70,000
tons of sugar has already gone, it is
slowly moving, that is, more than it
used to go. Although we were releas-
ing 2 lakh tong every month that
means 24 lakh tons every year, we
have never reacheq a higher figure
because of the obstacles everywhere.
I have removed those obstacles, and
therefore more sugar is going. If
luckily internal consumption grows by
2 lakhs or 3 lakhs or 4 lakhs, then
there would be no need for anything.
This will be an enabling measure
that I am keeping in hand so that the
situatlon should not go out of contral.
But 1 wish and pray that it should
happen that more and more sugar
should go. When it goes. I will feel

|
}

sure that the stocks are not going to
multiply. If the situation is handled
well, if the State Bank of India is
willing to give the loans, etc, if the
storage capacity is ample and if there
is no harm to be done to the industry,
then surely we shall be liberal. I am
only trying to do it in order that the
farmer should be protected, and I
assure the House that nothing which
will harm the farmer would be the
intention either of the Minister or of
the Government, I would be a very
bad Minister indeed if merely in order
to save the Government I harm the
farmer. Seventy per cent of the people
of this country are farmers. By harm-
ing that seventy per cent I do not
know whose national interest T am
going to secure. Therefore, if this
promise ig enough in order to get over
the situation where the House should
co-operate with me I am sure that
in a short time, even shorter than
they expect, we shall be in a position
to tide over these difficulties and we
shall stabilise and normalise the
sugar position.

With these words, Sir, I commend
this Bill for the acceptance of the
House.

Mr, DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for the
regulation of production of sugar-in
the interests of the general publie
and for the levy and collection of a
special excise duty on sugar produc~
ed by a factory in excess of the
quota fixed for the purpose, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

Mr, DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clauses
Bill.

2 to 8 were added to the

Clause 1, the
and the Title

Enacting Formula
were added to the
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Sazr S. K. PATIL: Sir, I move:
“That the Bill be passed.”
The question was proposed.

Surr J. S. BISHT: Will the hon.
Min:ster kindly give some clarifica-
ttion on the point that I raised?

Surr S. K. PATIL: I may tell the
hon. Member that such a situation has
not arisen because according to the
plan that I envisage, there is not the
distant possibility of co-operative so-
-cieties losing anything. If that situa-
tion arises, I will protect them,

Pror, M. B. LAL: Mr. Deputy
‘Chairman, I have spent my whuole life
both as a student and as a teacher, and
as a student I am still prepared to
-study facts which are not yet known
to me. When I spoke on the Bill, I
never intended to imply that my
knowledge of sugarcane or the sugar
industry is greater than that of the
Food Minister. My only complaint
was that while the Food Minister
knows everything, he has ot laken
-everything into consideration when he
proposed this Bill. My primary ob-
jection was, and still continues to be
after his speech, that the Bill fails to
achieve the objective which it in-
tends to achieve, My second objec-
‘tion to it was that the Bill is ill-
timed. Now he wishes to give a warn-
ing to the cultivators that they must
not increase the acreage under sugar-
can2 cultivation. There may be
reason for that. It is just possible that
it may not be possible for us to con-
sume sugar which we may be able to
‘produce if the acreage is increased,
‘but 1 do maintain that this is no{ the
‘time to give that warning. That
warning should have becn given be-
‘fore cane was grown or before cane
is going to be grown in future. In the
‘midst of the crushing season to give
this warning to the peasants means
‘that you are penalising the peasauts
€or deeds for which you yourself are
responsible, because your Government
gave special concessions in excise
duties and encouraged the cane
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growers to grow more cane thau they
were doing before.

Sir, T know that there are certain
countries in the world which instead
of disposing of their surplus of wheat
for the good of humanity burnt the
wheat with a view to keeping up the
world price of wheat., But the world
condemned them for their action, and
1 am glad that under the pressure of
world opinion they are tending to
change their attitude in this respect. I
am perfectly sure that the world is
bound to condemn us if instead of
crushing the entire sugarcane, we
allow the sugarcane to get drv cr to
get burnt and not convert that cane
into sugar to be used by millions of
our children who are so far deprived
of the use of sugar for reasons of
poverty. Sir, the Food Minister says
that sugarcane is not burnt and sugar-
cane does not get dry. Here I beg to
submit that he is ill-informed by his
own Secretariat. In various States,
specially in Uttar Pradesh and Bihar,
every year practically a large amount
of sugarcane gets dry and has {o be
burnt by the cultivators «pecially
when the harvest is good. That can-
I would request the
Food Minister to consult his Secreta-
riat again and make an adequate en-
quiry into the matter, and he will
then come to this conclusion.

Ag far as khandsari is voncerned,
let us have one definite policy about
tt, whether we wish to have khznd-
sari in this country or we do not wish
to have khandsari in this country. If
we think that khandsari is a gocod
small-scale industry, let us encourage
khandsari. Let us try to find out how
through the khandsari methoq the
vield of sugar from the sugarcane can
be increased so that khandsari may
be a profitable business. If we feel
that khandsari business is a loss to the
nation, let us say so. Let us not say
thig year that khandsari is {9 be C:3-

couraged because sugarcane iz  not
produced in sufficient quantities for
the sugar mills, the next year that

khandsari is to be encouraged because
sugarcane production has increased in



1519 Appropriation (Railways)

[Pro. M. B. Lal.]

excess of the capacity of the sugar
mills, and in the third year that we
will again decide that is to be done
with the khandsari thing. Again, 1
beg to submit with the little know-
ledge that I have of the sugar indus-
try that in a western U.P. there are
certain arrangements for ILhandsari
things and they are languishing be-
cause of our past deeds. There
are no such arrangements in
Bihar, there are ne such
arrangements in eastern U.P. and if
this 10 per cent. cut is imposed on all
parts of India more or less uniformly,
perhaps the cultivators of western
U.P. may be in a position 1o get their
cane crushed by the khandsari pro-
cess and the cultivators of eastern
U.P. and the cultivators of Bihar are
bound to suffer. And I feel, Sir, that
the suggestion of our friend, Shri
Santhanam, deserves careful attention.
We are in need of focod and here is
a food which can be produced and the
production of which we intend to res-
trict. Is it not possible for us to_ so
rationalise the prices of sugar that it
may be possible for us to increase its
consumption in this country and
thereby increase the production of
sugar alsp in this country? If our
industry is not able to stand the ex-
ciso duty which we bave imposed on
sugar, that excise duty will have to
be reduced and some other way will
have to be found out to finance our
development schemes.

4 P,

In th2 end T would request the
Food Minister to realise the necessity
of rationalisation of the sugar indus-
try. If he studies the problem—I1 am
sure he hag studied the problem-—he
will come to the conclusion that con-
siderable rationalisation of the sugar
industry is needed. And, of course,
the Government has proceeded on the
line of co-operatisation of the sugar
industry. But I think that, when the

Government claims to stand for
socialism and regards co-ope-
ration as an essential feature

of socialism, it should not mind going
ahead t{owards the co-operatisation of
the sugar industry.
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Mr. DEPUTY CHAIRMAN: Mr.
Patil, any reply?

SHrRI S. K. PATIL: No,
nothing to reply.

I have

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”

The motion was adopted.

THE APPROPRIATION (RAILWAYS).
NO, 4 BILL, 1961

Tee DEPUTY MINISTER or RAIL-
WAYS (Surr SHAH Nawaz KHAN):
Mr. Deputy Chairman, Sir, I move.

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1961-62
for the purpose of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, the total amount of Supplemen--
tary Demands aggregate to Rs. 83
crores under these Demands which
have been placed before the louse.
These Supplementary Demands are
as against a Budget grant in 1961-62
of Rs. 892:78 crores, that is, the total
of Revenue and Works Grants, and
are only 0°93 per cent. of the total
sanctioned grants, Therefore, although
the amount seems rather large. it is
only 'a very small percentage of the
total grants that were asked for by
the Railways.

Sir, before I proceed any further, I
would like to speak particularly about
Demand No. 15 and Demand No. 16.
The amounts are Rs. 3 lakhs under
Demand No. 15 and Rs, 1 lakh under
Demand No. 16. These Supplemen-
tary Demands are not to secure addi-
tional funds but are only in the nature
of token Demands to bring specifically
to the notice of the Lok Sabha and
the Rajya Sabha certain new lines and!



